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Hon’ble Shri V.K.Majotra, Member (A)
Hon’ble shri Kuldip Singh, Member (J)
C.VL.KLYI
S/0 5hiri S.R
R/70 143, L.I.G
Shakti Khand

Ghaziabad.

Uriion of India and Ors thraugh

1. Shri C.3.Rao,
Secretary,
Ministy of Finance, Dspartment of
Revenue, North Block, Naw Deihi.
2. Shri MJKLZutsEd,
The Chairman,
Ceantral Board of Excise and
customs, Ministry of Finance,
New Delhi.
3., Shri1 Saurav Chawla,
Secretary
Central Board of Excise and
Customs, Ministry of Financs,
Department of Reveanue, North
Biccr, NMew Dslhi.

{8y Advocats Shri Madhav FPanikkar,
learned counsel through proxy counss)
Shri S5.K.Sinha )

ORDE R (ORAL)

Hon’ble Shri V.K.Majotra, Member (A)

~m

O.A 3053/200672 was disposed of vide ordar

directing the respondsnts to consider
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speaking order within

the applicant by p&Essing a reasched an
a period of two months., 3Shri S.K.3inha,
respondents stated that thsy have passed O



* . &

22.4.20608 granting ad hoc promotion to the applicant in  the

grade of 575 (Grade V) in the scale of Rs.10,000-325-15,200/~
notionally, w.e.T. 30.1.13%4 1.a. thse dats of prometion ofF
i1 immediate junior.
E; Learned counsel of the applicant stated that while
the respondents were directed to dispose © representations
o af e applicant by passihg a detailed and speaking ordsr,

the rsspondents have Just passsd order dated 22.4,7003

granting ad-hoc promotion to the applicant on nglticnal basis

from 3C.1.1334. According to him, the respondents should

’ have granted consequential benefits to ths applicant and not
granted merely notional ad-hot promotion to the grade.

b

3. obviously by order dated C£2.4,2003 WEET? the

applicant has not been granted conseguential behef?t‘lk nnot

be stated to be a detailed and speaking order. Frima facis

such sketchy order without giving details and reasgns  is

L vigiative of FR  ZZ{1), Learned Proxy Counse ot the

respondents  assured that respondents would be passing &

detaiied and speaking order within a periad of two weeks Trom

! the date of communication of this order. Respondents  ars

} directed accordingly.
4, CP  116/2003 1s disposed of, HNotices issusd to the

ek
( V.K.Majotra )
Member (A)




